
•ClflRiL 40«INISTRATIVE TRIBUNAL, PRIiCI'.-p.i

OA NO.1270/VJ94

Delhi, this v^- day of Decemb.-.-^,

Stiri C»3i. Roy, Msmbf?r(.j)

ami* R. Sbatnagar i
.4/0 Shrl K.N»Bhatf»agar
A-2-03, Pandara Road, New Delhi 9^

\H- iihri B« Kriahan, Advocate

Versus

•--n or, o f India, through
' the Director of Estates

^ i rmaff i3hr,uan, New Delhi-110 Oil

it The Secretary
.-..and & Building Department
Covt, of NCT, Delhi
••iKas Er?!»awar!, IP Estate, Neu Delhi. ..

% -Shri V®S,R, Krishna, Advocate/ . :

ORDER

•0he applicant is aggrieved by thf

ii^'l»94 (Annexure ft-1) passed by R-1 not acT

tiffyiariae th® governnient accommodation A"ci

.tsad, which was allotted to her busbafid yh,i

ih {levernraent service, in her name, Thefaci

th# filing of the OA are that the ap'.;

tii'tjployed as a Teacher under Respondent No, 1

„,ti©i1 ^"Q.f Type D accoramocation from -.r

tra.-.ion as well as General Pool® She h-i-

•i • 'Ln-j above aaid accommodation with he

in 1985 and she made an ap-.s-l on 16

to r^Quiarise the quarter in her r-amm 1

f her husband ulth effect fro® i

same has not been ac sded by tt

..:ng that the Teache% yorking in the

ni Administration are not elig

tioru Hence this

srisation of the
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; that she »ay not be made liaolfe to p-.

.iRpw rent etc. for the- said premises.

The respondents have filed their r®;

•}t as per the existing policy instruct;

-sching staff yorking in Delhi fldmirilst

not sligible for allotment of gensra

:romcr-odation and that only eliribie uar^

-:i.aseo employee of Uelhi ftdmirsistratio-

r central pool accomfncdation»

I haire heard the learned counsel fc

d perused the records.

The learned counsel for the applicf

fbu examples, wiz. one Smt. Srtarftia anc

a-iiii, both employed as Teachers under i

acion, uhere they have been alloyed rt-

the aecoiiodation in their nams on ret

eir husbands. Similarly,, he has also

ieollcn to the dscisions in OA 831/90,

- 2527/92, GA 1225/91 and OA 2061/92 y^-

" Osihi Administration have been Diven

lief* Therefore, his content:v.on is tr

iplicant here can not be discraminated

milarly situated employees,

Tased on the reasoninos gi-^en in ir-

jci =i0ns, it is a fit case for taking

applying relaxation of SR-21 /

In the circumstances, the imrunned

-.,1,1994 is quashed and I direct tf-.e a-;

-•nt lOelhi Aoministration) to allot a -

jarter to the applicant within a pcrio--
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dirfcct the first respondent not io evic

CDfi the said quarter till she gets

iecond respcndentrmthin a reasonaaic

itsd supra, by taking a lenient view and,

ifj relaxed procedure under. 3B 3lf>-8-25,

rfC-csai licence fee may be charged for the iwyi

,4T.Xf"-tsT from the date of cancellatidn* Uith

thff is disposed of. Wo^costs.
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